< BS_Delhi_Englis... @ Q

(TGN 10 ST UnGEr Secuon i%.4) ai ine O LIBOES GUe 10 DaNKS ana
Financinl Institutions Act, 1993 read with Rules 12 and 13 of the Debts Recovery Tribunal

(Procedure Rules, 1993) ——
ﬂﬂﬂlﬂ ication 1
HOFC BANK LIMITED
mnmmum .. Defendants
To 1. Sh Rohiash Singh R Vi — Pateri, PostAnd Tehsil Baher, District
2420 2 B Singh Rl Village — Paten post And

mn fl, DHM:I-BII'II'H
— Pateri past And Tehsil Baharl, Destrict— E-Ifll'r Pin 243201 4- Shrl Dayal
Mnhﬂ:‘uHm 51 A, Villagpa— Bhona Post & Tahall - Bahen, District — Bareily, Pin 243201

In thie above noted apphcation, you are requined to il reply/svidence in Paper Book form in two
#ils wlong with documants and aMdavits (i any) personally or thraugh your duly authorzed agen
of legal practtionar in this Trbunal, afer sarving copy of the sama on the applicant or his
counseliduly authonzed agent after publication of the surmmona and thereafter to appear befons
the Tribunal on 18042024 at 10.30 A.M. failing which he application shall be heard and decided
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in your b ce Registrar, Dabts Recovery Tribunal Lucknow
FORM B
BLIC ANNOUNCEMENT
[Hqullum*lzdhlmdww Bankrupicy Board of India {Liquidation Process|
Raegulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/ NATURE INDIA COMMUNIQUE LIMITED
1. | Nama of corporaln debior Mature Inca Communigua Limied
2 | Date of mcorporaton of corparate detitor e
1 | Authonty under which corporate deblor s | Regisirar of Companses, NCT Daltd & Haryara
ineceparaied | regisiered 2
4 Corporata idenlily Mo, | Lirsted Liakslity LTI 00L 1981 PLCON T T4
Idanafication No, of corporaie detior
§ [ Addresa of (e regatered ofice and R-815 Mew Rayinder Nagar, North East,
principal aMce {if any) of corporate dablor | New Dalhi, Delki-110080
. | Dobes of cosure of Insolvancy Resolution W00
Procass
T | Liguidaton commencamant dale of corporats | 3001 V2027 (Intimation received from arstwhie AP
thasbbar an 12-01-2024)
B | Nama and reglatration number of (ha| Prabhat Jain
insolvency professicnal scting s liquidator | IBEVIPA-001/1P-PO18B02020- 202113123
i | Address and e-mail of he liguidator, as | 8461 Flatied Faclory Complex, Jhandewalan,
registened with tha Board Mirwi Dadni- 110055, Mob Mo 9810290371
Email prabhatipdmea in
10, | Address and a-mall to be used for| B-61 Flated Factory Compias, Jhardewalan, New
cormespondance with B bouidator Dedhi- 110055 Mob No. 981 0280371
Emal prabhatfipdmen in
11, | Losl b foor saibenission ol claims 1022024

Matice is hersby given that ha Nalional Company Law Tribunal, New Dalhi, Banch IV has ordemsd fe
commencemant of liguidation of the Mature india Communique Limited on 3001052023
Thiz stakiholdes of Natiire ndia Communigues Limited are hemby called upon to submit fhair
claima with proof on or before 1B0RZ2024, 1o the liquidator o the address menfionad aganst item
Ma. 10
The financial crediton shall subimit thair clasms with proof by slectronic means. only. Al ofher creditons
may submit the chaimes with the proal n person, by post or by aleclionic means.
Submigsion of talse or misleading proof of claims shal aBract penalties.

Sa-
Dale | 180172024

Mama and signature of liquidator :
Place : New Dalhi Prabshat Jain

HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT
e-Procurement Notice
INVITATION FOR BIDS (IFB)

1. The Execuinve Engireer, HPPWD Kotikhai, Distt. Shimia, H.P. on babka of Govemnor of HP. irviles|
|the onling bids on percentage rates, in electronic lendesing system, in 2 Cover System of the under
mertiared work from the eigible and approved contraciors / firms: regesiared 'with HPPWID Departmart.
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MEM . m AKASAAIRTOBRING 150 BOEING ~ KHAN MKTTO HAZRATGANJ,
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1 1 Marke! rie exclusive of VAT Sowce: 1B FUBLISHED SiMulTANEODSLY FROM aARMEDABAD, BENGALURY, BHOPAL, EHUBANESWAR, (HANDIGARH, CHENNAL, HYDERARBAD, KOCHI, KDLEATR, 10CENOW, MOMBAL, NEW DELH) AND Puni

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION DR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
THIS PUBLIC ANNOUWNCEMEMNT IS NOT INTEMDED FOR PUBLICATION OR DISTRIEUTION, DIRECTLY DR INDIRECTLY OUTSIDE INDIA.

> megalherm MEGATHERM INDUCTION LIMITED

(Farmerly known as Megatherm Induction Private Limited)
Company wag ariganally meeporated as & Private Limited Company under 1 mame of “Megalherm Transmission & Distribution Private Limiled™ on Qctober 22, 3010 under the pravigions of the Companies Act, 1858 wilh the Registras of Companies, Kelata, West Bengal. Funher, pursuant 1o the special resalution passed by the shareholders in
the Extra Ordinary Generzl Meetng held on Sentember 16, 2015 the name of cur Gompany wes chenged from “Megatherm Transmission & Distribution Prevate Limited” to “WMegatherm Inductan Private Limited” and a fresh Cerbéicate of Incorporation wes isswed by the Repestrar of Companies, Kolketa, West Bengad dated Septerniier 23, 2015
Subseguantly, pursuant to Spaclal Resoluleon passed by the Shareholdars af the Extra Ordinary General Mesting. heid an Naovamber 15, 2022, our Compary was comarted into 8 Public Lnfed Company and conseguantly the name of our Company was changad from “Magathierm Induction Private Limited” 1o "Megatherm Inducton Limded” vde
& Iresh certificate of incorparatson dated December 20, 3032, issued by the Regisirar of Companies, Kolkala, West Bengal. For fusther detaits of Incorporation, change of name and registered odfice of our Company, phease refer 1o chiaples litked “Hitory s’ Conporale Stanetre™ beginning on pags 131 of the Red Herdng Prospeclus,

Registered ONica: Piot- L1 Block GP Sector Y, Electronics Complax, Salltake City Kolkata-700091, West Bangal, India.. Ted Na: + %1 33 4088 6200; E-mail: co@@megatherm.com; Websile: weeamegalhermocom,
CIM: U3 800WE2010PLEN 54236; Gomtact Person: Abant| Saha Basu, Company Secretary & Compliance Otficer

OUR PROMOTER: SHESADRI BHUSAN CHANDA, SATADRI CHANDA AND MEGATHERM ELECTRONICS PRIVATE LIMITED |

“THE ISSUE IS BEING MADE IN ACCORDANGE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES)
AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED ON SME PLATFORM OF NSE (NSE EMERGE)."
Dur Company is engaged in the business of manufacturing of induction heating and melting products by means of electric induction like induction melting furnace and induction heating equipment.

THE ISSUE

IMITIAL PUBLIC OFFER OF UPTO 49,92,000 EDUITY SHARES OF FACE VALLUE OF ¥ 10y~ EACH (THE “EOUITY SHARES") OF MEGATHERM INDUCTION LIMITED (“0UR COMPANY™ DR “MIL" DR “THE ISSUER™} AT AN ISSUE PRICE OF ¥ [&) PER EQUITY SHARE (INCLUDING SHARE PREMIUM OF [&] PER EQUITY SHARE) FOR CASH,
AGGREGATING UP TO ¥ [#] LAKHS (“PUBLIC ISSUE™) DUT OF WHICH 2,50,800 EQUITY SHARES OF FACE VALWE OF ¥ 10 EACH, AT AM ISSUE PRICE DF ¥ [#] PER EQUITY SHARE FOR CASH, AGGREGATIMG ¥ [@] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER
RESERVATION PORTION"). THE PLUBLIC I3SUE LESE MARKET MAKER RESERVATION PORTION LE. ISZUE OF 47 41,200 EQUITY SHARES OF FACE VALWE OF ¥ 10 EACH, AT AN IZ3UE PRICE OF ¥ |] PER EQUITY 3HARE FOR CASH, AGGREGATING UPTO ¥ [&] LAKHS |3 HEREIN AFTER REFERRED TD A3 THE “MNET ISSUE". THE PUBLIC
ISSUE AND MET IZZUE WILL CONSTITUTE 26.50% AND 25.168% RESPECTIVELY OF THE POST- ISSUE PAID-LUP EQWITY SHARE CAPITAL OF DUR COMPRHY. |

= 0IB PORTION: NOT MORE THAN 50.00% OF THE NET ISSUE + NON-INSTITUTIONAL PORTION: NOT LESS THAN 15.00% OF THE NET ISSUE
= RETAIL PORTION: NOT LESS THAN 35.00% OF THE NET ISSUE - MARKET MAKER PORTION: UPTO 2,50,800 EQUITY SHARES OR 5.02% OF THE ISSUE
PRICE BAND: RS. 100 TO RS. 108 PER EQUITY SHARE OF FACE VALUE RS. 10/- EACH
THE FLOOR PRICE IS 10 TIMES OF THE FACE VALUE AND THE CAP PRICE IS 10.8 TIMES OF THE FACE VALUE OF THE EQUITY SHARES.
BIDS CAN BE MADE FOR A MINIMUM OF 1200 EQUITY SHARES AND IN MULTIPLES OF 1200 EQUITY SHARES THEREAFTER.

RISKS TO INVESTORS:

*  Owr lpan agreements requires our Gorparzie Promoder to pledge Equity Shares of our Company with lenders. Any broach by our Company of certain and the Issue Price at the upper end of the Price Band is Rs. 104 per Equity Share
covenants under the financing agreements may entitle these lenders 1o exercise their rights wnder the firancing agreesnents and reduce the = The Pricey Eamings ratio based on Diluted EPS for Fiscal 2023 for the compary 2t the upper end of the Price Band is 10,68
shareholding of our Corparaie Promoler, which many adversely aifeo! our Business «  Weighted Average Refurn on Net warth for Fiscals 2021, 2022, 2003 & 16.30%
= The Merchan! Banker assacialed wilh the 1250 has handled 39 public issue aul of which aone elosed balow the 32ue Price oa Esling date = The Weighled sverage cost al acqusition al all Equily Shares transacted in the 1as) oné year, 18 monhs and thees yeass from e dale ol BHP is 8% given belew;
+  Mverage costof acquisition of Equity Shares held by the Promater s o Weighted Average Cost ol Upper end of the Price Band (Rs. 108) i5 - X" times | Range of acqisition price: Lowes]
Sr. Mo. Name of the Promater Average cost of Acquisition (in T} b Acquisition {in As.) tha waighted Average cost of Acquisition Price ~ Highest Frice (in Rs.)
1. Shesadri Bhusan Chanda A.67 Last 1 yaar 0.00 L) 0-0
2 Satadri Ghanda §,39 | Last 15 manths _D.om A 0-40.
3 Mapatharm Electronics Private Limited 13.77 Last 3 pears .55 127086 -0
*  The Weighted average cost of acoulsition compared to floor price and cap price
Weighled average cosl of acguisition -
Types of ransaclions {7 per Equity Shares) Floor price (i.e. ¥ 100) Cap price {i.e. ¥ 108}
Weighled average cost ol asouisition of primary 15suance (exceeding 5% of me pre 1ssue Capital) M~ NS [Tl
Wuightod avarage cost of acouisition for sseondany sale £ acguisition (secesling 5% of the pre Bssue Capital) Mo Mo L
‘Waighted average cost of acquisition of past primary Issuances / secondary in last 3 years 0.a% 11765 Timas 127 .06 Times

Note:
* There were no primany new isswe of shares fequiy’ comwentible securities) as mentioned except banws isswe in last 18 manths from (ke date of Red Herming Prospechus

BID/ISSUE BID/ ISSUE OPENS ON": THURSDAY, JANUARY 25, 2024
PROGRAM BID/ ISSUE CLOSES ON: TUESDAY, JANUARY 30, 2024

Cr Campany in conscllaiiod with the SRALE may consider participalion by Anchor imvesiars. The Anchar Inve sl ﬁl'd'l:l?k;l Dafe shail be ana |-‘||"‘J.'.'|I'.'ir.,'l .'J.i‘.'.-','...'.'l.'i.l o the Bid 7 issue ﬂ.‘.lE‘l?.'IZ\:.r Dara in accardanca wath [he SEB! |'.|'I:|'J|'i.' ner,-..-I.r.‘.'-:ns. 2HE.
In cage of any revigions in the Price Band, the Bid’ lsswse Period will be extended by af least three additional Warking Days after such revision of the Price Band. subject fo the B! lssue Pericd nol exceeding 10 Warking Days. In cases of force magure, banking shrike or similar circumstances. our Company may, far reasans ta be
recorded in writing, extend the Bid/ Issue Pericd for a minimum of thres Working Days, subject to the Bics ssus Pariod not excesding 10 Working Days. Any revisian in the Price Band and the rawissd Bid/ Issue Periad, i anplicable, will be widaly desseminated by notification fo the Stock Exchanga. by issuing a press releass, and also by
ndicating the changs on the websile of tha Book Running Lead Managers and the tenminals of the ather members of the Syndicate and by intimation fo 3C5B6s, the Sponsor Bank, Registered Brokers, Collscting Depository Participants and Registear and Share Transler Apanis.
The Esus i€ baing made thraugh the Book Building Process, in terms of Rule 18020 of the Securities Conlracls (Regulation) Rules, 1857, a8t amanded (“3CRRT) read wilh Reguetation 253 of the SEGI (ICDR) Regulations, as amendsd, whergin nol more than 50% of the Net [g5ue 2hall ba allocated om a proporionate bass o Dualitied
Institutional Buyers {0182, the "B Portion™), provided that cur Company may, In consultation with the Book Running Lead Managers, allocate up to 60% of the QIE Porbion 1o Anchor Investors on & discretionary basis in accordance with the SEB1ICDR Regulations (“Anchor Investor Portion ™y, of which one-third shafl be reserved for
domestic Mulual Funds, subject o valid Bids being recsived Trom domeslic Motusl Furds 3l or above the Anchos Ivvestor Allocation Prices, In the event of under-subscription, or nom-allocation in the Anchor Imvestor Parfion, the baknce Equity Shares shall be added fo the Net 018 Porlian, Further, 5% of the Nel QIE Podion shall be
avallable for allocation om @ proporlionats basis only ta Mutual Funds, and the remaimder of the MNat QIE Fortien shall be avallable tor allocation on & proportionate basis to all KBS, includeng Mufieal Funds, subject 1o valid Bids being recalved a1 or above the lsswe Frice. Howewer, If The aggregate demand froam Mutusl Funds (s less than
5% af tha Mgt QIE Portion, tha balance Equity Shares available for allecztion in the Midual Fund Partion vl be sdded fo the rermaining Neg Q1B Podion for pronartionate allogation to QUEs, Ferther, oot less than 15% of tha Mot lssue shall be aailzble far allogation on a proportionaie basis to Mon-Institutional Bidders and not less than
15% af the Met Izswe shall be available tar allocation to Retail Individual Bidders in ccordance with the SEBI ICOR Regulations, subject to valid Bids being received at or aboyve the 1ssue Price. Al potential Bidders (except Anchor Inuestors) are réquired 10 mandatorily utifise the Application Supported by Blocked Amount [“ASEA™)
process providing detzits of their respective ASEA aceounts, and UP) 1D in case of RIBs wsing the UPI Mechanism, if applicabie, in which the comespaniieng Bed Amounts will be blocked by the SG58s or by the Sponsor Bank ender the UPE Mechanism, 25 the case may be, o the exdent of respective Bid Amaunts. Anchor Investors ane not |
permuitted to participate in the lssee through the ASEA process. For details, see ‘Tesue Procedirne ™ beginning on page 254 of the Red Herring Prospecius.
Bidders! Applicanls should note thal on he basis of PAN, DF 1D and Client 10 a8 provided in ihe Bid cum Application Form, the Bidderss Applicants may be deemed Lo have authorized the Depositories 1o provide 1o the Regisirar 1o the lEswe, any reguested Demographic Details of the Bidders! Applicanis as available on the
records of the deposilories, These Demographic Details may be used, among other things, for or unblooking of ASBA Acoount or far other correspondenoe(s) related lo an lssue. Bidders) Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Padicipant (o
amelre accuracy of recorde. Any delay resulting from fallure to wpdate the Demographic Deteile would ke a1 the Applicants’ eole risk. Bldders/ Applicants should aneura that PAM, DP 1D and the Client 1D ara corractly filled in the Bid cuom Application Farm. The PAN, DP 1D and Cliant |0 provided in the Bid cam Application
Farm should match with the PAN, DP 10 and Cliend D available in the Depository database, olherwise, the Bid cum Application Form is liable o be rejected. Bidders/Applicants should ensure that ihe beneficiary account provided in the Bid com Application Form is active. Invesiors must ensere that their PAN is linked with
AADHAR and are Im compliance wilth CBOT Motification dated Febreary 13, 2020 and press ralease dated Juna 25, Z021.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS DBJECTS: For intormation on the main ohjects and other objects of cur Company, see “History and Corporale Strvefurs™ on page 131 of the Rad Herring Prospectus and Clauss 111 of the Memorandum of Asspciation of our Company. The
Memorandum of Assocstion of our Company & i material doswment for inspection m nelatsan to the Bsoe. For furtber debails, see the sechon “Materal Confracts and Docrments for Inspechion “on page 299 of the Bed Herming Prospectus
LIABILITY OF MEMBERS A5 PER MDA; The liability of the membsers is limited and this liability is imited to the amount unpasd, if amy, on the shares held by them,
AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorzed share Capital of the Company is Rs. 19,00,00,000/ (Rupees Nerteen Grone onky) divded irdo 1,90,00,000 {One Grone Ninty Lakhs) Equty Share of A= 100 each, The issued, subsenbed and peid-up share capital of the Company before the issue is Rs. 13 84 07 2650
- [Runges Thinean Crodes Eghty-Four Laihs Eighly Seven Thawsand Twe Hundred Ningy Ondy) disided inde 1,38,48,723 (One Croce Thirty Eght Lakhs Forty-Eigiht Thousand Seven Hundred Twenty Nine) Equity Shares of R, 100/ each, For details of the Capital Struclung, see Tapils Strelore o0 he page 58 of the Red Herring Progpectus,
HAMES OF THE SIGMATDRIES TO THE MEMORANDUN OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given bélow are the rames of ihe Signatories of the Memorandum of Astocialon of the Compary and the number of Equity Shares subsaribsed for by thém al e lime of
signing ot the Kamorandum of Azsocation of sur Company, Shesadrl Bhusan Chanda - 5000 Equty shares, Ayatl Chanda - 2,500 Equiy Shares and Satadr Chanda — 2.500 Equity Shares of Rz A0- aach. Details af the main objects of the Company 85 contained in the Memarandum of Association. see "“Wigtory aad Corpovale Struclvre”
an page 131 of the Red Herring Prospecius, For details of the share capitad and capitel structare of the Comipany see *Capdal Stroefere "on page 5% of the Red Herring Prospechos
LISTING: The Equity Shares issued through the Red Hesring Prospecius gre proposed to be listed on the MSE (NSE Emerge). Qur Company has received 2n 'm-principle’ 2oproval from the NSE for the Bsting of the Equity Shares pursuant o lether Ref ; NSELIST 2938 dated Janwary 12, 2024, For the purposes of the |ssee, the Designated
Stock Exchange shall be Mational 3tock Exchange of India Limited (NSE). & signed copy of the Red Herring Prospectus daed Janoary 18, 2024 has been delivered Tar filEng to the AOC and Prospecius shall be daliversd for tiling to the Rol in accordance with Section 26(d} of the Companies Act, 2013, For details of the material contracts
and documants avallable for inspection from the date of the Red Herring Prospectus up to the Bids Issue Cloging Date, soe “Materiad Confracts and Documents for inspection ™ on page 289 of the Hed Herning Frospactis.,
DISCLAIMER GCLAUSE OF SECURITIES AMD EXCHANGE BOARD OF INDIA (“EEBI™): Since the I55uB IS b2ing mate in terms of Chapter 1X of the SEBI | ICDR) Regulations, 2018, The Red Herrng Frospecius has been filed with SEBL. In terms of the SEBI Requiations, the SEEI shall ned issus any observation on the OHer Document. Hence
there & no such specific disclaimer clause of SEBL Hovwever, investars may nefer ta the entine Disclzimer Clavse of SEBI beginning on page 232 of the Red Herring Prospeciies
DESCLAIMER CLAWSE OF NSE [(“HSE EMERGE™) (THE DESIGNATED STOCK EXCHANGE): “It is to ba distinctly understond that the permission given by NSE should ot in ary way be desrmed or constrissd thet the 0fer Document has besn clesred or approved by NSE nor does o certify She comesiness or comuoleteness of amye of the
contentis af the Ofer Documeant. The invesiors are advised 1o refer 1o the Odtar Documsant for the Tull 1ext of the "Disclaimer Clause of NSE™.
TRACK RECORD OF LEAD MANAGER: The Merchant Banker azgociated with the ieese hag handied 32 publc igsues in the past 3 years ail ol which were SME IPD=.
GEMERAL RISK: Invesiments in equity and equity-relaled securities invalve & degres of risk and investors should nat invest any funds in this lssue unless they can aliend to take the risk of loging their investment. Investors are advised 10 read the risk Tactars caratully bafare taking an investmeant decision in this Issue. Far taking an
nyestment gecision, investors must refy on thedr pam examination of the Issuar and this Issue, including the risks mwalved. The Eauity Shares have not been recommended or anproved by the Secunties and Exchanga Board of india (*5EB17), nor dogs SEBI guarantee the accuracy or adequacy of the contants of the Red Hermng
Progpecius, Specilic attention of the investors is invited to “Bisk Faclors "an pags 25 of the Red Herring Prospecius,

| As BA* Simple, Safe, Smarl way of “Applications Supported by Blocked Amount (ASBA) iz & beller way of applying 1o issues by simply blocking the fund in the bank Sceound, inveslors can avail the same. For details, eheck seclion on ASBA below.
Application- Make use of i1l Mandatory in Public Issues fram January 01, 2016, Na cheque will be accepted

u‘ I&- WPI-How available in ASBA Tor Relail Individual Inwestors (R *

Inwestars are required to ensure that the bank account used for bidding i linked 1o their PAN. UPT — Bow availabde in ASBA for Rlls applying threugh Registered Brakers, DPs & RTAs. RIS also have the oplion to submit the application directly to the AS8A Bank (3C5B8) of o use the Tacility of linked anling trading. demat and bank
account

Investors have to apply through the ASEA process. “ASEA has 10 be availed by all the investors excapt anchor invastor. UPI may be availed by Retail Individual |I'I-|.'I!5|:I:‘p"f For details on the AZEA and the UP| process, please reler to the details given in ASBA form and abrdged prospectus and afo please reder to the section “Issue
Procedune “beginning on page 254 of the Rad Herring Prospectus. The process 18 atso avallable on the website of Association of Investment Bankers of India {"AIB17), the Stock Exchangas and in the General Information Document.

“ASEA forme can be dowmoaced Frovi) [he wabsifa of MEE [~MEE Emerga ™)

*rList of anks supporting LR is aige avalladle an the welsite of SEB al wwvw. Seld, goi fne Axis Bank Linted fas been apomnliad af Soorsor Baar for the 188168, Jn secardancs wilh e requiren@aots of e SEBY circwliar darad Movenider 7, 2018, ag amended. For U redated quernas, imvestors can sonfact MPECTHar the toll
fred mumber- 18007207 740 and Mail! G- (00, @R, argL i Far the Gsf of UPTApas aod Banks 0w on TP please rafer Ta the ink wwel seld gov.in, Far issue related grigvance investars nay comtact: Rem Securitias Linkted- Sourabh Garg (+ 81 22 -190600000 (Emai! Ia: 1@ remsacunties. coml

BOOK RUNNING LEAD REGISTRAR TO THE ISSUE COMPANY SECRETARY AND

MANAGER TO THE ISSUE COMPLIANCE OFFICER

l - | I-mw rrey| Abanti Saha Basy
HEM SECURITIES LIMITED BIGSHARE SERVICES PRIVATE LIMITED | it MEGATHERM INDUCTION LIMITED
T P . _ . Address: Plol- L1 Block GP Seclor v, Electronics Comglex, Sellake City Kolkalz-700021, Wast
b 804, A Wing, Narman I'l.|1|d~|{ w, Senapati Bapal Marg, Elphinstone Road, Lower Parl, Address: 56-2, Gth Floor, Pinnacle Businass Park, Mext to Ahura Gantre, Mahakali Caves Road, Bengal, India, ; Tel. N, + 91 33 4088 6200; E-mall; cs@megatherm. com;
Bumbai-402013, Meharashira, India Andhari (East) Mumbai — 400093, Maharashtra, [ndia. Website: www.megatherm.com; GIN: U31200WB2010FLC154236
Tel. No.: +5?”'2?'4-r'1ﬂ5 '-’?‘U”'ﬂ‘: Emal“_'h@hﬂmﬁﬁt_h”['l!ﬁ com Telephonae: +91 22 G263 8200; Facsimile: +31 22 G263 4209 | Investors can contact the Company Sacretary and Compliance Officer or the BRLMs or tha
Investor Grievance Email: redrassalihemsacuritias.com Email: ipoi@bigshareonling.com; Investor Grievance Email: investor@higshareoniina.com Registrar o tha Issua in casa of any pre-issue or post-issee redated problems, such as non-
Websile: www hemsecurilics.com Gonlact Person: Sourabh Garg Website: www.bigshareonline.com; Contact Person: Mr. Babu Rapheal recaipt of letiers of Allotment, non-credit of Allotted Equity Shares in the respective bensficiary
| SEEGI Req. No.: INRAOCO010ra31 SEBI Regisiralion Number: ME/INROD0D01 385, CIN: US9Z00MH19094PTCOTES3 | account and rafund orders, etc.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors arg adwised to refer o the Red Hermng Prospectus 2nd the Risk Factors contained therein before applying in the ssoe, Foll copy of the Bed Herring Prospecius s availzble on the website of the Comoany 2t wwwomegathermocom, the website of the BELMS to the Issue 2t
whw hemsecurdins com, the websie of NSE Emerge 2t htps:taww ] nseindia,com/emenge/indes_sme. bim respectively,

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms cam be obtained from the Hegistered Ofice of the Gompany: Megatherm Induction Limited, Telephone: +21 33 4008 G200; BRLM:: Hem Securities Limited, Tefephone: +81-#2-4806 0000 and the Syndicate Members: Ham Finlease Private Lamied, Telaphone: +81-
22-18060000 and a1 the ssdacied locations of the Sub-Syndicate Membsrs, Ragistarad Brokers, RTAs and COFs participating (v tha Issus. Bad-cum-application Farms 'will aleo be avallable on the waebsites of NSE Emerge and the designated branches of SCSAs. the list of whaoh |5 avadable at websies of the stack exchanges and SEBI.

ESCROW COLLECTION BANKS REFUND BANK PUBLIC ISSUE ACCOUNT BAMK/ SPDNS0OR BAMK: fxis Bank Limited. | LINK TD DOWHLOAD ABRIDGED PROSPECTUS: hitps.Ymegathanmocomisa-conent'uploeds 202401 /Abnidged_Prospechss pdt | UPL Retal Individual Bidders can ak0 Bid through UPI Mecharism On bahall of Board of Directors

NI capitalized Terme wead harein and not specifically delined shall have the game meaning ag ascribed 1o them in the Red Herting Prospeches, Megatherm Induction Limited |

8d/- |
Place: Kokata, West Bengal Abanti Saha Basu |
Dete; January 18, 2024 Company Secratary and Compliance OMicor |

Disclaémer; Migatherrn Inductian Limited is proposing, subject o zpoliceble statutary and regulatory reguinerments, receipt of requisibe aparovals. market conditions and other Gonsiderzbons, to make an initizl pubbc otfer of its Equity Shares the: Aed Hemng Prospecius dabed January 18, 2024 has been filed with the Registrar of Gompanies. Kolkata
and ihereafier willh SERI and the Stock Exchanges, The AHP is avaitable ondhe website of NSE Emesge at iRpsSwewsanseindia camyenmpanies-lising/comporate-lilings-atler-docomerms#sme_oller and is dvaiable on the webaites of he BALMS al www. beansecuilies com, Sry potential irvesion shauld nobe that investment in equity Shanes invohaes
a high degree of resi and for detalls relating to the sama, pleass reler bo tha Ked Hearring Pros pecius Inciuding the section Ried “Aizk Fachars' baginning on page 25 of the Rad Herring Prospsclus.

The Equiity Shares hiave not been and will not be registered undar the ULS. Securities Act af 1933, as amended (the “Secorities Act™) of any stale securities kxws in tha United States, and unlese so registered, and may not be igsued of sokd within 1ha United States, except pursuant 1o an exemplion from, of in 2 raneaction not subgast ta, the
megistraticn requiramants of tha Sacurities Act and in accordance with arry appdicable U.5. State Securibes laws. The Equity Shares ara baing Issued and s0ld cutside the Unded States in 'oifshore transactions’ In reliancs on Regulation “57 under tha Sacuties Act and the appicable laws af each |urisdiction whera such 155085 and sales are made.
There will e no public olerng o e Uniled States
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Form Ho.§
DEBTS RECOVERY TRIBUNAL, LUCKNOW
600, University Roed Near Hanuman Selu Mandir, Lucknow - 226007
[frea of Jurisdictian: Part of Uttar Pradesh)

Filing Of Repty & Apnearanceby Publication
0.8 Ho. 24772017

[Summens fo defendant under seclicn 13]3) of the Recavery of Debis due to Banke and
Fimancial instibtions Act, 1993 read with Rules 12 and 13 of the Delris Recovary Tribunal

[Procedure Rules, 1993}

Original Application Mo, 247 of 2097
HOFC BAME LIMITED .. Applicant

Varsus

Shri Robtash Singh &4 ORS .. Defandants
T, 1. 5hri Rodrlash Simgh S/oAngre) Singh Rl Vilage —Faler, PostAnd Tefail Bahed, Disict
Eseeily, Fin 243201, 3. Shii Angre] Singh Sio S Kirpal Sigh Rio Wiase — Patei pesl And
Tebsi Baher, Districl— Bareily, Pin 243304, J-Bhoopendra Kaur Win Angrej Singh Rio Villige
— Paleri past And Tehsi Baher, Districl— Bareily, Pin 243201 4 Shei Dayal $ingh 510 Singara
Singh RfoHna, 518, Vilage— Bhora Post & Tehsi - Baber, District— Bargilly, Pin 243201,
In the abave noled spplication, you ane requined 1o file reply'evicenca in Paper Book fom in ten
gits Bhomg with documenis and afidavits (ifany) parsanally or through your duly authorized sgent
or legal practitonar in thes Tribunal, after serving copy of the same on the applcant of his
counsalituly authanized agan after publicaton of the summans and teraafier o appear betors
tha Tribunal on 100412024 &t 10.30 A M. t=ling which the Bpplcation shall be heard and decided

e cul o]
Ministry of Textiles
Government of India
MNational Technical Textiles Mission (NTTM)

Invitation of application for empanetment of Companies for providing
internship under Technical Textiles

Ministry of Textiles, under Mational Technical Textiles Mission (NTTM), is inviting applications for
Empaneiment of (I) companies engaged in production, Manufacturing or Assembling of different
application areas of technical textiles and value chain thereof including Specialty fibres and
composites, (2) Companies engaged in Manufacturing of any kind of machinery (preferably
Technical Textile Machinery manufacturers), (3) Textile Research Associations (TRAs)Centre
of Excellences (CoEs) under Ministry of Textiles: and (4) National & State Industry Associations
& Chambers for providing intemship to students in areas of Technical Textiles under the 'Grant
for Intemship Support in Technical Textiles (GIST)Y of NTTM, The Government will provide
financial assistance to the empancled companies for providing stipend to the inteming students
who are pursuing under graduate courses in prestigious colleges like 1ITs, NITs, ISER, NIFT and
other Premicr Public! Private Institutes in India. The stipend support to be provided is upto INR
20,000 per student per month for a maximum period of two months. The General guidelines
are available on the official website of Ministry of Textiles (hiips: Jnittrmtexmin.gov.in, under
Documents Tab).

Contact: dmd.nttm:textiles@nic.in
CBC 4110111001 212324

nyour atEence Rnﬁ.l'.‘. Debes MUBI‘J‘ Tribunal Lucknow
FORM B
PUBLIC ANNOUNCEMENT
(Reguislon 12 of the ksolvency and Banknapicy Boand of indis |Liquidation Process)
IReguialions, 206)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M5 NATURE INDiA COMMUNIGUE LIMITED
i-_ PARTICULARS DETAILS
1. | Meme of corpomie debios Haure Inday Communigue Limied
2. | Doiir of incomocslion of comoraie deblor IOl
1 | Authority under which mmoraie debior s Regisirar of Compunies, WCT Dl & Harana
3 P
1 'dmwue‘l-chnzﬁb T imited Uiy AT a8 PLCo T4
|| ideniificlion Mo. of copoaie debior
5 | Addvess of the regediemed offioe and R-B15 Kew Rapnder Magar, Nork Casd,
principal office [ any) of mmporaie deblor | Mew Dielhi, Dedhi- 110063
& | Dol of dosure of insoivency Resoulion SN0
Process
7 Lmiﬁbﬂmrmmﬂedm A () tion recowved Fom hil= RP
on 120120
& | Name and regislralion number of | Prabhat Jain
insoivency prolessionsl scing as fyuidslor | IBEAPA-DD1AP-PIMBB02020- DEMI23
8 | Addess and emal of Be Sguikdor, as| B-61Flafied Faciory Complex, Jandewsiban,
ey ishened with e Boond Mew Delii- 110055, MobMa 0810090371
Ermasil: prabbeslSedmen. in
0. | Address and e-mail o be used for| B-61Fafed FadonyComples, Jhandewalon, Now
ormespond ence with the bguidaios Diedii- 1820655 Mok Mo 9810230571
Emait prbtaiifipdmom n
1. | L=t chale for sshmission of dhims 1R N

Moo= i hesrestry giween Breal e Maslionasl Comypanmy Lav Tritanal, e Deli, Bench [ has ondenesd the
commencemenl of hyuidiabon of e Mabere india Communigues Limibed on 30102023
Thee statketithesrs of Mahsre India Commumigue | imibed e heeneby called wpom i sabmil these
chams wilh prood on or before: RN, Lo the Epuidaioe 3l the addeess menfoned agansl dem
Mo 10
Thee firencial credilons shall submil Breir chsims wilh proof by eledironic means onby. All olher credilors
rrry sty e chasirmes with the prood iniperson, by posd or by elecionic meams.
Subrmession ol fakss or miskeading prool of deimes shall alied peralies.

Sdi-
Dt - 160712024

Mame and sagrature of liguidator :
Place : New Debi Prabhat Jain

HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT
e-Procurement Notice
INVITATION FOR BIDS (IFB)

1. The Exeoulive Enginecr, HPPWD Kolkhai, Disil. Shimia, HLF. on behall of Govemer of HF. iviles
the onfine bids on perceniage rates, in decionic iendering sysios, in 2 Cover Sysiem of the ender
meniinred work from the pigible and approved confracions | Emes mgedeed wih HPPWD Deparimenl.

S| Mame of Work Cstimated EMD Codof | Time | Higble

M Cosll Tender dass of

coniscion

1. |iCiin Addiional Acoommocdiion at Gl | Rs. Rs Rs 12 Clex B
Senior Secondary School Devgark | 2,42.50,168 | 4,65, 1004 | 50004 | lonths| & Clex A
Dishl. Shimba, H P[5 Clo, Buiding
Porfion, Water Supply and Saritary
Frnslaflation Seolic tank Rain waler h
areesfing system & Site
Developmoent)

2. |Cin School Bullding at Govl. Senior  |R=. Rs R=. 12 Cleex B
Socondary Schod Gummo (Kokha) | 2.59,75,131 | 5,19,600F | 5000+ | Months| & Clhesd
Dishl. Shimka, H P {5H:- Glo, Bulding
me&m:ﬂm

on Seplic Tank Fain Waler
Harvesling Sysiem and Sile
Development)

M.P. MADHYA KSHETRA VIDYUT VITARAN CO. LTD.

{Govt. of Madhya Pradesh Undertaking)

Mishtha Parisar, Bijlinagar, Govindpura, Bhopal-462023

Phone No. : 0755-2602033-34, Fax No. : 0755-2589821, E-mall : dgmp2.cz@mp.gov.in
Websile : hitps:imptenders.gov.in, CIN Number : U40108MP20023GC015119

Rt : MDVMEKADY Abgd NIT/3BEE Date : 18.01.2024

S

TENDER MNOTICE
MPMEVYCL, Bhopal, Invites fallowing bids from manufacturers throwgh e-tendering :-

M.P. MADHYA KSHETRA VIDYUT VITARAN CO. LTD.

(Govt. of M.P. Undertaking)
Niskitha Parisar, Bijales Nagar, Govindpura, Bhopal-23
o Phone No. : 0755-2602033-36, Fax : 2585821, 2586636
He., MD/ME04/3864 Bhopal, Dated : 18.01.2024

TENDER NOTICE

MPMEVWCL, Bhopal, invites onling bads from Manufacturers only through e-tendering for procurament of
fallowing ilarms :-

Tender Particulars of Material for Approx. | Tender Fes | Date of Pre | Date of
Specification Procurement Value (Rs. | (Incl. GST) | Bid Con- | Opening
Mumber Lakh) {im As.) ference of Tender
MO RES 11 KV, 1600 KVAR Autormnatc | 81617 11800 20.01,2024 | 08,02,2024
041030 Switched Capacitor  Banks 5.00 PM 3.00 PM
with associated equipments &
maunting structures,
WDy RS 100 KVAR Capacitor Lind 113,63 5500 20.01.2024 | 0B.02.2024
04101 3.00 PM 3.00 PM
MR Procuremant of 3311 KV 8| 488482 1180 30.01.2024 | 00022024
041032 MWVA Low Loss (B36 KW) & 10 3.00 PM 3.00PM
MVA Low koss (B/50KW) Power
Transformers.

Ciher details and full tender document would be available on our Company website hitps:portal. mpez.in
& Gowt. wabsite hitps:imptenders.gov.in very shortly.

M.P. Madhyam'i 133552024 CHIEF GEMERAL MANAGER (PROGC.)

Aadhar Housing Finance Ltd. P2V
Corporate Office: Unit No. 802, Natraj Rustomjee, Wastemn Express Highway M
and M.\, Road, Andheri (East), Mumibal — 400069,

Ghaziahad Branch : OFS Plaza—3rd Floor B-2, RDC, Raj Nagar, Ghaziahad -201002, { UF)

APPENDIX Iv POSSESSION NOTICE (for immovable property)

Wherezs, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited {AHFL) under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in
exercise of powers confarred ender saction 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules
2002, Demand Motice(s) Issued by the Autharised Oificer of the company to the Borrower(s) / Guarantor|s)
mientioned herain balow to repay the amaunt mentionad in the notica within 60 days from tha date of raceipt of the
s3id notice. The borrower having failed to repay the amount, notice is hereby given o the Borrower(s) /
Guarantor(s) and the public in ganeral thal the undersigned has taken possassion of the praperly described
herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read
with Rule 8 of the Security Interest Enforcarment rubes, 2002, The borrower's attention is invited to provisions of

Addh ar

1N Tender Particulars Approx. | Tender Fee | Date of Pre- | Date of sub section (3] of section 13 of the Act, in respect of time available, to redeem the secured assets. The barrower in
MNao. | Specification Value (Rs. | Including Bid Con- Opening particular ang the public in general are hereby cautioned not 1o deal with the property and any dealings with the
| MNe. | | InLekh) |GST(nRs)| ference | of Tender || | property will be subject o the charge of AHFL for an amaount as mentioned harzin under with interest thereon,
1. MD‘ HK.I' Procuremenl of 11KV | B51.03 11&00.00 DE CIZ 2024 15 I:|2 EI:I2'4 5 Marme ol Ihe Berrawar|s)’ Description of Secured Assel Diemand Molice Dale ol
ame & J3IKV Vacuwm Circuit ar 330 PM | at 3:30 FM Weo.| Co-Sserawar{s)[Mame of the Branch) {Immavable Praparty) Dale & Amanl | Possession
:ﬁﬁaﬁfa] alongwith 1| {Loan Coge No. 02900000566/ | All that piaca and parcsl of proparty bearing. Figt 1o, A-d2
o e e ke Ghaziabad Branch) Bhalz Mo-O7, Khasa Mo-51. Village-Malgarha Pargana-
2. MACARS Procurgmant of 1‘|K,1|." & =241.893 11800.00 OF.02.2024 | 20.02.2024 Kafil Ahmed {Bormowar} Dats Tehsil & Det-Gautambudh Magar, Moida, Utiar 15-04-2021
041020 | 33KV Control & Felay al3:30 PM | at 3:90 PM Rani Begum (Co-Borrower) | Pradesh-201301, 71484562 |0
Pangl Boundaries - East- 27 "0'Wide Road, West - Other Land,
3. MDAKy Procurement of 11KV & 168.00 5900.00 | O7.02.2024 | 20.02.2024 Morth- Plot"0'Wide Foad 541, South - Platno. A-5
041021 IV Combined CT:PT 2:30 PM 330 FM 2| (Loan Coda Mo, 02800001190 | Al that pieca and parcel of proparty hearing, Flat 5F 4,
Uinit {Metening Equipment) Ghaziabat Branch) 2nd Floor Flot Mo 08 Kh 2992 Mansarovar Park Vil | 13.12-2009
4. MK Procurement  of 11KV 39812 1120000 | 06022024 | 16.02.2024 Harwati Devi {Borrawerk Sahapur Bamheta Par Dasna hsth Ghazabad, Uttar | ————— |17-01-202
041022 |& 33KV Curent at03:30FM | at03:30 Paikaj Sharma (Co-Borrower) | Pradesh , 201001, Boundaries - Fiat no. SF-D6, West - | © 13.07.687-
Tranglormers of Various P Pankaj Kumar {Guarantar) 20 Ft. Road Wide, Narth- Flat Na. 5F-05, South - 20 ft
Faatio Foad Wide
5. MoKy Procurement of 3 O/C + 1| 23166 1180000 | 05022024 | 15.02.2024 || | Place : Uttar Pradesh Authorised Dfficar
01023 E/F Murmarical Relyy at03:30PM | ai g:;lau Dale - 19-01-2024 Aazdhar Housing Finance Limited
5. MOMKES | Procurement of 30KV | 3243 5900.00 | 08.02.2024 |22.02.2024 P S T S———— < I —
0411024 | 10KA  Gapless  Type at03:30 PM | a103:30 Security Inferest Act, 2002 (The Act)
Palyrar Lightaning Pk 5. Hame of Borrower(s) Farticulars of Mortgaged [ Deatcof Amaourt
Arrestar HO 1A} praperty fics) (B) NPAIC) { Bs.) (D)
7. MoAdKS | Procurement  of 30V | 24919 1180000 | 06.02.2024 | 16.02.2024 1 |LOAN ACCOUNT NO. |FLAT NO. SF-2 (MLG), SECOND | 10122023 Rs. 17,04, 475.31 (Rupees
041025 | 100AH Lead Acid Battery at03:30PM | at03:30 :“mm% E&T&u‘ﬂﬁuﬁm m;ﬁ_:"fﬁl
Sel in Tranzparent SAM Pk 2. ANJALI YADAV | LONI, GHAZIABAD-201102, UTTAR Seventy Five and Paise
Cantainer immu mﬁ Only) 2= on
B. MRS Procurement  of 30V, T2Th 5000.00 OF.02.2024 | 20.02.2024 - -
0z | 10 and 30V, 208ms e | senae || ([ Ry [
Batlery Tharger suilable PM wmam ,fcmmn:mmunz. UTTAR I_iTPT;_mnnd Fi’lrﬁ.l-_m
;FHADI:B.I 1 L= Sl:w
?;:ﬂ%;iﬁgi aLCi':: 2. SATVEER SINGH . _ | Onily) 2x on 09.012024
1 |LOAN ACCOUNT NO. | FLAT NO. UGF-1, UPPCR GROUND | 04012024 R=. 14,73.952 69 (Rupees
Battery Set respectively. HHLDCPO0493 181 | FLOOR, FRONT RHS, PLOT NO. | Fourteen Lakh Seventy
Orher details are available on Company website hitps:iportal.mpoz.in & wew.mptenders.gov.in 1 VLIAY KUMAR *i.l.-?u,:ﬂuslu. RO. 353, RAIL VIHAR, Three Thousand Hine
M.P. Madhyam/1 133555024 CHIEF GENERAL MANAGER (PROC.) 2 URMILA DEVI ;Emiﬂuﬁh m'ﬁ;'gxfa
| pRADESH on 1L01.2024

Tender documenl and clher nsineclion scan be downloasded or viewed online from e porkl
hitpeifplenders. gowin by the: fims § ndividual regesiened on e webie which = e of oot

IDFC First Bank Limited

{ersbwhile Capital First Limiled, ey brrated adth IDFC Bank Limited end presially keawa 38 IOFC First Bank Limied]
CIM : LESTOTHZ04PLCOAT T2

FORM G
INWITATION FOR EXPRESSION OF INTEREST FOR

SHRAMAN ESTATES PRIVATE LIMITED

DFPERATING IN BUFSINESS OF LAND DEVELOPMENT AT KAPASHERA, NEW DELHI

RELEVANT PARTICULARS

L |Maime of the comorale deblor Mame = Shraman Estates Privabe Limisd

mlong with PAN & CINSLLP Mo | FAN - AAACS 33444

CIN - UT4a8aDL1 A9 PTCCERA3S

C-44, Suulh Extension Parl 2. South Dethi - 110049

& | Address of the registersd office

3 |UPRL of websbs Tresre 1 no opeabonal weiade of the GO
T case specific website oreated by BP s

| hitgey shmman, cpucaind

i, | Caanaibe: of A D Whsiio MBpey M Teiid gectaata. kndevn, The CIOF Ras following land B8
of Saed assels ane bocaled = Imventbony - Admessrieg 55 Bgha & 7 Bees
located in Vilags Ihabkara, Bubchwsion - Kapasher,
District Scutisest, Mirs Dalhi.

B [Instalked capacity of main
priluCtas darvices

T G0 i i Thi Dusiness of land dinelopnoent and
dennils of nd & 3 Abovs,

B | Cusritidy smd watlus of main
| products,’ services sold in last
financial year

Tra AP bas no krosiedpo of this informeston,

Trw AP 6 na kramdedge of this infanreton.
Tillzea s BN AT GO

avcelabie Anarcel strements
(with schedules| of bwo vears,
Itsts. of tred homs are maaiable
&t URL:

&

0 ki oy T ressihulion sppdicants | g/ Sahraman drpocaing
wrichesr section 365 Faoh) of the
Code is malable ai:

I0JLast data Tor recaipd of 0E 07 2024

|caprntaion of inbersl

T} Dot of imsue of nrovsonal kst o 2 200
!d’p-nspﬂ:ln-: resolubon
licarts

-12 |Last date Tor subimissaom of
ol ced 0 onpsisEonal s

24072074

LA Dot of s of final Tt of
prospeotive resolution appicants

FIO R R

T4 {Dake: of Tssue of Informakicn

| emarandia, evaluation malrix
i:.-nJ Feuest o resolutasn plons
o prispentiee resclubion

- DRI

1B Last date for submission of
Ferliition frlsee

LT R

FT03.2034

16 Prpcess wmail o o submit EQI arprshramarigmal com

ad-

Shaidesh Dessi

Feeaolution Professiorsl

B IPA-D0 L IPPOOLAR 301T-18/ 10362

T, Hedilwiy Resolution & Inso wenoy Seaiies P Ltd
T8, Raksaja Cantra, Mariman Point. Mumbai - 400021
For Shmenan Estabes Privabe Lim e

1#th lanuary 2074, Mumbal

Dates:- Registerad Office: - KRM Towars, Sth Floor, Harington Road, Chefpal, Chennai- B00031.
| 1.} Derle of Cinfine: Pubbeiion -0 X04 1100 HRS Tel : +91 44 4564 000 | Fac +81 44 4564 4023
e e Notice under Section 13 (2) of the Securitization and Recenstruetion of Finaneial
El bmiEssin e5 upkn 07 0 20124 1800 HRS |
& Physical Submision o EMD and ool | 05 02 2024 ups 1000 HIRS Assets and Enforcement of Security Interest Act, 2002
| Jemeles Document_ - The fellowing bormawars and co-barowars availed the balow mentioned secured loans from IDFC FIRST Bank Limited (erstwhils
: ‘[’“"-‘“"’fd“]'?'“'_":'f:“-‘ = O RN FACH Capital First Limited, amalgamated with I0FG Bank Limibe and presently known as I0FC First Bank Limited) The lans of
Ogening of Finencisl Bid A ——— tha balow-mentioned borrowers end co- bomowars have been sacured by the morigage of their respective proparfies. As they have
falesd [0 adbene o the lerns and condisons of (he respective laan agreements and had becomi imegular, Teir iaan were dassibed
AR Divisi E’:‘“"’“’FFEE'?"-‘T- as MPA @z per the REI guidelines. Amountz due by them to IDFC FIRST Bank Limited [erstwhile Capltal First Limited,
SORIIHEFY, 23 e bxshial] o Cooreermoe of Himachal Peagisst| | @Malgamated with [DFC Bank Limited and presently known as IDFC First Bank Limited) are menfioned as per raspectiva

ralices issued mare panticuarly described in the foliowing table and father interest on the Said amounts shall #so be applicable
and tha same will be champed &s par confractual rate with efiact from their respective dales.

Loan Name of Outstanding
:r An:uunl Typeol| o rowers sﬁi[llT e L Property Address
% e, Lo and |Notice Dats Per Section
eo-horrowere 13 {2) Nutice
1) 26681816 | HOME |1 MAHESH |23112023 | 2432562500 | ALL THAT FIECE AND PARCEL OF 1 HKITA
LN | CHAMD REZIDENTIAL  PLOT  MO-  F4, BLOCK.G,
2 KDSHAL ADMEASURING 200 30 ¥YDS. LE. 167,22 50, MTR.,
DEVI LE. 1500 30 FT, KHASRA MO, 308, PROPERTY
SITUATED AT WILLAGE- HAKIKATPUR URF-
| EHUDASAS, RAM PARK, EXTH COLONY, PARGANA
|L|:|M| TEH. LONI, DIETT. GHAZABAD, UTTAR
PRADESH- 201102, AND. BOUNDED AS:
EAST: GALI 10 FT., WEST: ROAD 20 FT.
NORTH: VACANT LAMD, 50UTH: VACANT LAND
7| 14301064 | HOME |1 RAKESH |2612202) 1705428220 |ALL THAT PIECE AND PARCEL FLAT NOE&4%,
LaN THAGI | ADMEASURING 88 50, YDS.AE, 7157 50. MTRS.
2 PODHAM -I[':U'-I'ERED AREA), ON THIRD FLOOR (WITHOUT
RAKESH | ROOF RIGHTS), BUILT OM PLOT MNO.T8, OUT OF
TYRGI |KHASRA NOIZ.  SITUATED AT CFRIENDS
| COLOMY", VILLAGE:RAIESPUR, PARGANL: DASHNA,
iTEHS'L & DETRICT.  GHAZWBEAD, WUTTAR
| PRADESH-A015, AND ENTIRE PLOT BOUNDED
| AS: EAST: PLOT OF OTHER OWNER, WEST: LAD
I'DF OTHER OWMER, NORTH: LAND OF OTHER
| OWHNER, S0UTH: RASTA 20 FT. WIDE
3 | oosazizast | ECLGS |1 Ms 03012024) 17554545 | ALL THAT PIECE AND PARCEL OF PROPERTY
& - SHASH |BEARING MUMNICIPAL MO, 382-38), ENTIRE
0081953151 | WGTL |ENTERPRISES ::S'EG'JW FLOOR, WITH ROOF RMGHTS, BUILT 0N
A083EEE519 @ GAURAS ELKND MEASURING 192 50, vDS APPROX 12
S0oM | MORE OR LESS IN BOUNDARIES, SITUATED IN
1 5430y |MOHALLA KNOWH A% HAVELL HAIDER KL
DEWI iCHF'le CHOWE, DELHI-110006, AND BOUNDED
| AS: EAST: OTHER'S PROPERTY, WEST: OTHER'S
%P'HUF'ERT‘I", NORTH: GALL, SOUTH:. O THER" 8
| PROPERTY

Yioul are hiereby caled upon o pay the amounts % IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limifed and presenily known as IDFC First Bank Limited) a5 per the datails shown in the abovs able
with coniracted rate of inferest theraupon from their respective dates and other cosks, chargas ate. within 60 days from the
dale of this publication, failing which the undersigned shall ba constrained 1o initate proceedings. under Saclion 13 (4) and
sechion 14 of the SARFAES| A, againat the mortgaged prooertses mentioned herelnabave 1o realize the amount due 1o
IDFC FIRET Bank Limited {ersiwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Furlher you are prohibted under Seclion 13 {13) of the said Ad from transtaring the
said sacurad assets aither by way of selellesse or othenwisa.

Sd-

; Authorized Offlcer
Darte:: 19.01.2024 IDFC FIRST Bank Limited [erstwhile Cagital First Limited, amalgamated with
Place : DELHUNCR

IDFC Bank Limibed and prosently knaown as OFC First Bank Limited)

4 |LOAN ACCOUNT MO. |FLAT NOL1807, 18TH FLOOR, BLOCK | 11.04. 2022 | Ris. 39,91,946.62 {Rupces

HHLDCPOOZ0S028 |- 12, ECO VILLAGE -4, PLOT NO. Thirty Mine Lakh Nincty

1. POOJA PANDEY (GH-1, SCCTOR-168, GAUTAM | One Thousand Mine

2 SHOBIT PANDEY ALIAS ‘imummr.m:n Hundred Forty Six and

SHOBHIT PANDEY NOIDA, - 2011308, UTTAR PRADCSH Paize Sixty Two Only) as
| on 19,12 223

PROPERTY BEARING MO. 1-34, 2HD | 04.01 2024 R, #9,33 27687 (Rupces

HHLDMT00344246 FLOOR (HALF PORTION], (LEFT Cighty Nine Lakh Thirty
1. GALURVI PRASHANT SIDE), LAJPAT NAGAR-I, NEW Three Thousand Teo
KALYANI DELHI-110024 Hundred Seventy Six and
2 PREHANT VIRUPAY KALYANI | Paise Eighty Seven Only)
1. GALURAV KAD [GUARANTOR) | 2 on 09012024

& |LDAN ACCOUNT NO. FLAT MO. 701, 7TH FLOOR, BLOCK ﬂmmfn:umrﬂqmmﬂ
HHLDUB00216754 | K1, ECO VILLAGE 4, PLOT NO. | Forty Eight Lakh Farty
1. SHRIKANT MURLIDHAR GH-01, SECTOR-168, GREATER | Four Thouzand Two
AKOUWAR NOIDA-201308, UTTAR PRADESH | Hundred Cighty Seven
{THROUGH POA HOLDER | and Paise Thirty Four
ANITA TYAGH) | Onily) as on 19012 2023
2 POONAM TYAGI AKDJWAR
(THROUGH POA HOLDER
ANITA TYAGI) |

7 |LOAN ACCOUNT NO. FLAT NO. FF4 [LLG ), 15T FLOOR, |05 12.2023| A= 10,58,083 87 (Rupeces
HHLDMT 00320822 LEFT HAND BACK SIDE, PLOT NO. | Ten Lakk Fifty Cight
1. YASH GUPTA -4, DLF AMKUR VIIHAR, PARGAMA | | Thouzand Eighty Three
PROPRICTOR PRACH & TEHSIL LONI, GHAZIABAD-201102, | and Paise Cighty Seven
TRADERS UTTAR PRADESH | Oniy) as on 09.01 2024
2 AJAY GUPTA
1. GAGAN GUPTA
[GUARANTOR]) |

& |LOAN ACCOUNT NO. FLAT NO. 25. FIRST AND SCCOND | 04.01 2024 Fi=. 36.38,092.65 (Rupees
HLAPEOKBOZ 11932 FLOOR (DUPLEX), CATEGORY-, Six Lakh Thirty
1. VIVEK SARIN GODAVAR] APA E:.;m Thousand

| Minety
| Two and Paise Five Only)
i‘asmm.ﬂ'l.ﬂﬂ

(CO-BORROWER, 30N AS
WELL AS LEGAL HEIR OF LATE
AMRIT LAL SARIN)

2 NIMMI SARIN
(CO-BORROWLR, WIFC AS
WELL AS LEGAL HEIR OF LATE
AMEIT LAL SARIN)

3 VALYOU HOSPITALITY PYT.

ALAKMANDA, NEW DELHI-110019

LTD.

4. VINITA SARIN ALIAS VIMITA
MALIK [DALGHTER ASWELL
AS LEGAL HEIR OF LATE
AMEIT LAL SARIN)
8 |LOAN ACCOUNT MO.
HLAPEOKM01T0415

1. ¥VIVEK SARIN
(CO-BORROWLR, SON AS
WELL AS LEGAL HEIR OF LATE
AMEIT LAL SARIN)

2 NIMMI SARIN
(CO-BORROWER, WIFE AS
WECLL AZ LEGAL HEIR OF LATE
AMRIT LAL SARIN)

1 VALYOU HOSPITALITY PYT.
LTD.

4. VINITA SARIN ALIAS VIMITA
MALIK [DALGHTER AS WELL
AS LEGAL MEIR OF LATE
AMRIT LAL SARIN) |
Tl'nllhcabnmrwruibmum{:!lmehlndhrmmﬂt&mn;ﬂdsnﬂmhmnkﬂ'mrhanmmtl:sﬁmda:pﬂ
bonks of sccounts mamnbsned n the ordinary cowse of buss bry the Company, Colurmn D indicates the oulstanding amounl.
Duzlupcr:'ﬂcddc‘uhhm;mﬂﬂdﬂ::hﬂnmnlmhpmdﬂtB-mm{s!lliﬂ':d:mvﬂ.idl:ﬂnmtl‘uu
beren dassified by the Company as Mon Performing Asset (2 on daie in Column ) within the guidelines relating o assols
classificafion issued by Regulsting Authority. Conspquently, nolices under Sec. 13(2) of the Acl wene also issued o each of
e bornower

In view of the shove, the Company hereby calls upon the above named Bormower(=) o discharge in full hisitheir iabilifes
iowards the Company by making fhe payment of the enlire cutstanding dues ndicaled 1 Colemn [ above incheding up o
dale inlbenest, costs, and charges within 60 days from the daie of publicstion of this notice, fding which, the Company shall be
emlitied io laior possession of the Morigaged Proporty menSioned in Column B above and shall also take such other aclions as
is mwaitable io the Compemny in k.

Plemse node that in lerms of provisions: of sub-Section (8) of Section 13 of the SARFAES] Act, A borower can bender the enline
amount of outstanding dues ingether with all costs, charges and expenses nosted by the Seasesd Crediior onby Sl the dale of
publicaiion of the noion for sale of the seosred amsel(s) by public suction, by inviling guotations, ender from public or by privisie
tresity. Further it may aleo be nobed thal in case Bormower fails io redeem the seoured assel within afores:sid legally prescribed
tirmez frame, Bormoser may not be entitied io redeem the prope—y.”

In lerms of provision of sub-Sedlion | 13) of Seclion 13 of the SARFAES] A, you ane heneby probibited from transforing, ether
by way of =ale, lease or ohherwise {olher than in the ordinary course of his business) any of e ssouned assels refermed (o in
the nolice, wilhout prior weitien consent of secuned oredilor. For Indishalls: Hossiig Lid.

Place: GHAZIABADVGREATER NOIDANEW DELH Authorized Officer

FLAT MO. 25, FIRST AND SECOND
FLOOR (DUPLEX), CATEGORY-IL,

| GODAVAR] APARTMENTS,
JALAKMANDA, HEW DELHI-110019

(0401 2024 R 45,08, 797 43 (Rupees
Forty Five Lakh Six
Thousand Sowven
Hundred Nincty Seven
and Paise Forty Three
Only) as on 100012024
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THIS I5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOQUIRE, PURGHASE OR SUBSCRIBE TO SECURITIES.
THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

> megalherm MEGATHERM INDUCTION LIMITED

{Farmarly known as Megatherm Induction Private Limitad)
Campany was arigmally imcomorated as 3 Private Limited Comnamy under the namie of “Megatherm Trensmission & Distribotion Privabe Limited” on Qctaber 22, 2010 under the pravisions of the Companies Act, 1956 with the Registrar of Compamies, Kolleata, Wast Bengal. Ferther, pursuant (o the soecial resalution passed by the shameholders in
1he Exira Urdinary General Masting hald on Zeptember 16, 2015 the name of gur Company was changed from “Megatherm Transmission & Disrbution Private Limited” to "Megatharm Inducton Private Limided™ and a fresh Certiticate of Incorporatson was isswed by the Regesirar of Gompanies, Kolkata, West Bengal dated SEDh':I'I".IM 23, 2015.
Subssquently, pursisant to Spacial Resclution passsd by the Shareholders at the Extra Ordinary Ganeral Meeting, held on Novembser 15, 2022, our Coompany was cormsaened imo a Public Limited Company and conseguently the name of our Gompany was changed fram “Megathérm induction Private Limited™ 1o “Megatherm Induction Limited™ vida
a fresh certdicate of incorparatan daged Decernber 20, 2022, issued by the Registrer of Comupanies, Kolicatz, ‘West Bengal, Far further detyits of Incomoration, change of name and registered office of our Company, plesse refer to chapler fited “Kistory aag Covporate Staciore” beginning on page 137 of the Red Heming Prospectus
Registered Office: Flot- L1 Blogk GF, Sector ¥, Electronics Complex, Sattiake Gty Kolicrt-7000497, West Bengal, India; Tel Ne; + 91 33 4088 6200; E-mail; cei@megatherm,com; Website; www megatherm com;
CIN: 31 800WES1DFLC1 54236, Comtact Parsam: Abanti Saha Basu, Cormpany Secretary & Compliance Ofscar

OUR PROMOTER: SHESADRI BHUSAN CHANDA, SATADRI CHANDA AND MEGATHERM ELECTRONICS PRIVATE LIMITED

“THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER 1X OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES)
AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED OM SME PLATFORM OF NSE (NSE EMERGE)."
Qur Company is engaged in the business of manufacturing of induction heating and melting products by means of electric induction like induction mekting furmace and induction heating equipment.

INITIAL PUBLIC OFFER OF UPTO 49.92,000 EQUWITY SHARES OF FACE VALLIE OF ¥ 10/~ EACH [THE "EQUITY SHARES") OF MEGATHERM INDUCTION LIMITED (“OUR COMPANY™ QR "MIL" OR “THE ISSUER™] AT AN ISSUE PRICE OF ¥ [ PER EQWITY SHARE (INCLUDING SHARE PREMIUM OF @] PER EQUITY SHARE) FOR GASH,
AGGREGATING UP TO ¥ [@] LAKHS [“PUBLIC ISSUE") OUT OF WHICH 250,800 EQLITY SHARES OF FACE VALLUE OF ® 10 EACH, AT AM ISSLE PRICE OF ¥ [&] PER EQUITY SHARE FOR CASH, AGGREGATING ¥ [w] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER
RESERVATION PORTION"), THE PUBLIC ISEUE LESS MARKET MAKER RESERVATION PORTION LE, ISSUE OF 47,41,200 EQUITY SHARES OF FACE VALUE OF # 10 EACH, AT AN ISSUE PRICE OF € [&] PER EQUITY SHARE FOR CASH, AGGREGATING UPTO ¥ [a] LAKHS |5 HEREIN AFTER REFERRED TO AS THE “NET ISEUE". THE PUBLIC
ISSUE AND MET ISSUE WILL CONSTITUTE 26.50% AND 25.16% RESPECTIVELY OF THE POST- ISSUE PAID-UP EQUATY SHARE CAPITAL OF DUR COMPANY,

+ QIB PORTION: NOT MORE THAN 50.00% OF THE NET ISSUE  « NON-INSTITUTIONAL PORTION: NOT LESS THAN 15.00% OF THE NET ISSUE

- RETAIL PORTION: NOT LESS THAN 35.00% OF THE NET ISSUE = MARKET MAKER PORTION: UPTO 2,50,800 EQUITY SHARES OR 5.02% OF THE ISSUE

PRICE BAND: RS. 100 TO RS. 108 PER EQUITY SHARE OF FACE VALUE RS. 10/- EACH
THE FLOOR PRICE IS 10 TIMES OF THE FACE VALUE AND THE CAP PRICE IS 10.8 TIMES OF THE FACE VALUE OF THE EQUITY SHARES.
BIDS CAN BE MADE FOR A MINIMUM OF 1200 EQUITY SHARES AND IN MULTIPLES OF 1200 EQUITY SHARES THEREAFTER.

RISKS TO INVESTORS:

*  Dur lpan agresments requires cur Gorporate Prometer to pledge Equity Shares of our Company with lenders. Any breach by our Company of certain and the |ssue Price at the upper and of the Price Band |s Rs. 108 per Equity Shara.
covenants under the financing agresments may antitle thesa lendars o exencise thelr nghts uwnder the financing agreemants and reduce the  +  The Prices Eamings ratic based on Diluted EFS for Fiscal 2023 for the company at tha upper end of the Price Band is 10.68.
sharghalding of our Corparate Promatar, which may advarsety atfect our business. = Weighted Average Return on Mat worth for Fiscals 2021 2022, 2023 Is 16.30%.
* The Merchant Banker associzted with the |ssue has handled 39 public issue out of which none closed below the Issue Price on Esting date = The Wesghted average cost of acquesition of all Equity Shares transacted in the last one year, 18 months and thres years from the dete of RHP i5 a5 given below:
*  Average cost of acquisition of Equity Shares held by the Promater is e Weighted Average Cost ol Uppar end of the Price Band (Rs. 108) is “X° times |  Range of acquisition price: Lownest
B Na. Average tost of Acquisition (in £) o Requisition {in Rz} the weighted Average cozl ol Acgquizition Price - Highest Price (in Rs.)
R Ghesadri Bhusan Chanda GE7 ——— Last 1 year 0,00 LY a-0
a Sakadri Chanda 5,39 Last 18 manlhs 0,00 Ny 0-40
4. Magatherm Edactronics Privata Limited 1377 La=1 3 years 083 12706 =40
= The Weighted average cost of acquisition compared o fleor poce and cap price
Weighted average cost of sonuisition G o : :
B ..
Types of transactions {¥ par Equity Shares) Flogr price (i.e. € 100) Cap price {i.e, ¢ 108)
Weighied ewerage cost of acouisdion of primary Issuance {exceeding 5% of the pre |ssue Capital) HA WA MA
‘Welghted averape cost of acquisition for secondary sale / acguisition (excesding 5% of the pre Issue Capital) Ha*r Has A
Weighted averape cost of acquisition of past primary issuances / secondary in 1as1 3 years 0.8s 117.65 Times 127.06 Times
Note:

* Thers Werg no primalne mew issie of shares @ghe’ come e secuniiias) @5 mentonad except baniis (88ie (R (25t 18 months from the date of Red Herming Prospeciins

BID/ISSUE BID/ ISSUE OPENS ON": THURSDAY, JANUARY 25, 2024
PROGRAM BID/ ISSUE CLOSES ON: TUESDAY, JANUARY 30, 2024

O Campany in pansulieiion wilth the SRLM nay consider partigipalion by Anchor imvestors, The Aachar Invesfor Biging Dale shall be ane Wavking Dag prior to fhe Sig S fesie Qpening Bale o seeordance wall e SEBY TCOR) Regndations, 2018,
In gase ol any revigions in the Price Band, the Bid' bssee Period will be exlended by 28 least three additional Warking Daws aller such revision of the Price Band, subject 1o the Bid! 15sue Pericd nof exceeding 10 Woarking Days, In cases of lorce majsure, banking strike or similar circumstances, our GCompany may, lar reasans o be
maconded B writing, extand the Bad! issue Pariod 1or @ minimum of thnes Working Days, subject to the Bid! Issue Pariod ol exceading 10 Working Days. A&ny revigion in the Prica Band and the revissd Bide |ssue Period, if applicable, will be widely de=saminatad by nodification 1o the Stock Exchange. by issuing 8 préess rebease, and also by
ndicating the change on the webste of the Book Running Lesd Managers and e teominads of the other members of the Syodicate and by intimation 1o SCSEs, the Snonsor Bank, Registered Brokers, Collecting Deposiory Parbcipants and RBegistrar and Share Transter Agents
The Issue is being made through the Book Building Process. in terms of Bule 19024 b of the Secorites Contracts (Regulation] Rules, 1957, as amended ("SCRAT) reed with Regulation 253 of the SEBI (CDR) Regulations, as amended, wherein not more than 50% of the Net lssue shall be allocaied on a proportionate bases to Qualified
Institutianal Buyers ("QIBs", the “QIE Poartion™), proveded that cur Company may, in consultation with the Baok Running Lead Managers, allocate up to 60% of the QIE Portion 1o Anchor Investors an & discretionary basis in accordandce with the SEBI ICDR Regulations (“Anchar Imvestor Portian”™), of which one-third shall be resaned Tor
domestic Mutual Funds. subject 1o valid Bads being received from domestic Mutual Funis at or above the Anchor Investor Allocation Price. In the event of under-subscription, or non-allozatan in the Anchor Imeestor Partion, the balance Eguity Shares shall be added to the Net 098 Portan, Further, 5% of the Net QI8 Portion shall be
arvailable Tor allocalion on a propoeriongts bagis only o Midual Funds, ansd the remaindar of tha Met QIE Portion shall be available for allocation an @ proporsonate basis o all B, including Mutesl Funds, subject to wilid Bids being récaived a1 or abows the lsee Price. However, if s agoregabe demand from Mutus Fumnds is less than
5% of the Met OIE Portion. the balance Equity Shares avallable for aliocation in the Mutual Fund Partion will be added to the remaining Met 0018 Portion for proportionate allocation to QiEs, Furlher, not less than 15%: of the Met Issue shall be avallable for allocation on & proportionate basts to Mon-Institutional Bidders and not leess than
A5% af the Nel ssee shall be available Tor allocation to Belail Individuad Bidders in accardance with the SEBI ICDR Regulations, subject to walid Bids being received al or above the Issue Price, Al polential Bidders (excepl Anchor Investons) are required 1o mandatorily ulifise the Application Supported by Blocked Amount [“A5BEA™)
procass providing detaiks of their respective ASEA accounts, and UPI 1D in cxze of RIBS using tha UPI Mechanism, if applicakde, in which the correspondeng Bed Amounts will be blocked by the SGS8s or by the Sponsor Bank under the UPI Mechanism, as the case may ba, 1o the adant of respective Bid Amoauns. Anchor Invesiors are nat
prrittod o participate in the s throwgh the SRS proy For dutzils, see Tesue Progediurne ™ beginning an page #54 af the Aed Herring Prospectes
Biddersy Applicants should aote thal on the basis of PAN, DP ID and Client 1D 38 provided in the Bid com Application Form, the Bidders! Applicams may be deemed to have authorized the Depogibories (o provide fo the Regisirar o the Esee, any requested Demographic Details of the Bidders/ Applicants as available on the
recards of the depoasitaries. These Demographic Details may be used, among other things, for or unblacking of ASBA Account or for oiher correspondence(s) related 1o an Issue. Bidders’ Applicants ane advised to update any changes to their Demographic Details as avallable in the records of the Depository Faricipant i
ansure accuracy of records. Any delay resulting from failure to updale the Demegraphic Details would be al the Applicanls’ sole risk, Bidders? Applicanls should ensure thal PAN, DP 1D and the Client 1D are correctly flled in the Bid cum Application Form. The PAN, DP 1D and Client 1D provided in the Bid cum Application
Form should match with the PAN, DPF 1D and Client ID available in the Depository database, otherwise, the Bid cum Application Form is lable fo be rejected. Bidders/Anplicants should ensere that the hemeficiary account provided in the Bid cum Application Form is active, Invesiors must ensure that their FAN is linked with
AADHAR and are in compliance wilh CBOT Molitication daled February 13, 2020 and precs releass dated June 25, 2021.
CONTENTS OF THE MEMOARANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For infarmation on the main objects and athes abjects of our Company, 68 “Higtary and Corporale Strnslere” on pags 131 of the Red Herring Prospecius and Clause 11 of the Mamorandum of fAssociation of our Company. Thea
Mgmorandum of Association of our Company k= 8 material document for Inspecton in relaton to the 1ssue. For further datails, see the section “Malenial Comfracis and Docmmenis far imspaciian “on page 229 of the Red Hermng Frospectus.
LIABILITY OF MEMBERS AS PER MOA: The liability of the membsers is limifed and this liability is Bmited to the amount unpasd, if amy, on the shanes held by them,
AMOUNT OF SHARE CAPITAL OF THE GOMPANY AND CAPITAL STRUCTURE: The Authonzed share Capital of the Compamy ts As.18,00,00,000¢- (Rupees Mirtean Crore ondy) divided info 1,530,00,000 {One Grore Minty Lakhs) Equiy Share of Rs. 10 each. The issued, subscribed and pald-up share capifal of the Gompany before the issue s Rs. 13,84 87 200
= [Rupees Thireen Croves Eghty-Four Lakhs Eighty Soven Thousand Twe Hundred Binky Only) drdcked ingo 1,3848 728 (One Crore Thirty Exght Lakhs Forty-Eigint Thousand Sewen Hundred Teenty Ming) Equity Shares of RS, 1= each. For detais of the Capital Stroctune, see ' Capdal Strweiure “on the page 5% of the Ried Herring Prospectus
WAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY ANMD THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM; Given below are the names of the signziories of the Memorandum of Assecatan of the Comparny and the number of Eouity Shares subscribed for by them at the time of
signing of e Memerandum of AssacEtion of our Company, Shesadn Bhusan Chanda - 5000 Equity shares, Avati Chanda — 2,500 Equity Shares and Satadri Chanda — 2,500 Equity Shares of RS 10 aach. Details of the main objects of the Company as containgd in the Memarandunm of Association. See “Wigtory v Corporale Shruclone”
an page 131 of the Aed Hesring Prospecius. For details of the share capital and capial struciure of the Company see “Capital Stanchwre” on page 58 of the Red Herring Prospecius.
LISTIMG: The Equity Shares issued fhrough the Red Heering Prospects are proposed to be listed on the MSE (MSE Emerge). Dur Company has received an in-principle’ approwval from the MSE for the ksting of the Equety Shares purswant fo letter Ret: NSE/LIST 2938 dated January 12, 2024 For the purposes of the lssue, the Designated
Stock Exchange shall be Natiosal Stock Exchange of India Limited (MSE), & signed copy of the Red Herring Prospectus deted January 18, 2024 has been delivered for filimg to the ROC and Prospectus shall be delivered for filing to the Rel in aceordence with Section 2604} of the Companies Act, 2013, For details of the material contracts
and decumants available for inspection frem the date of 1he Red Herring Prospectus up to the Bid/ 1ssue Closing Date, ses “MWaterial Confracls and Docements for Insgection "on page 292 of the Aed Herring Frospecius.
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF IHDIA [“SEBI™): Since the issue i being made in terms of Chapter 1X of the SEB| {ICDR) Regulations, 2018, The Red Herring Praspectus has been filed with SEBL In terms of the SEEl Rsgulaticna. the SEEI shall not Esue any obseivalion on tha Ofer Document. Hemoa
thare is mo such speciic dsclaimer clause of SERI, Howewer, investars may refer to the entire Disclaimar Clavse of SEBI beginning an page 232 of the Red Heming Prospecius
DISCLAIMER CLAUSE OF NSE (“NSE EMERGE") (THE DESIGNATED S5TOCK EXCHAMGE): “it Is to be distincty understood that the permission given by MSE showld not in any way be deemed or construed that the (fer Document has been cleared or approved by NSE nor does it certify the cormectness or completeness of amy of the
carlenls al the Mlar Decormend, The myesiors ane advisedd To refer o the Mler Docormend Tor the Tull Texd of the "Dsclaimes Clause of NSE®
TRACK RECORD OF LEAD MANAGER: The Merchant Banker
GENERAL RISK: Irvestments in equeily and squity-n o segurilies invalve 3 degree of risk and investars should nal nvest any funds 0 this ssue umless they can alford Lo take the risk af losing their irvestment. Investoes are advised 1o read the risk Factars carslully belare Laking an imeestment decision in this Issue, Far Laking an
nvestment decision, investors must rely on thesr own examinatson of the lssuer and this Issue, including the risks involved. The Equity Shares have not been recommended of approved by the Securities and Exchange Board of India (*3EB17), mor does SEBI guarantee the accuracy or adeguacy of the contents of the Red Herring
Prospectus, Specific atlention of the investars is invited to "Fisk Faedars “on page 25 of the Red Herring Prospecius

siziabed with the msee has handbsd 39 puble: s in e past 3 years all ol which were SME IPDs

As BA T Simrlﬂ, Safe, Smart way of *Applications Supporbed by Blocked Amount (ASBA) is 2 betler way of applying o issues by simply blocking the fund in the bank accound, investors can avail the same, For details, check section on ASBA below
Application- Make use of il"!!  Mandatory in Public Issues from January 01, 2016. No cheque will be accepted
MLII e _!f’ UPI-How available in ASBA for Retail Iadividual Investors (R
weeslars are required to ensure thal the bank accoun! used for bidding is linked 1o their PAN. UP1 = Naw avaitabls in ASBA for Rl apolying through Registered Brokers, DPs & RTAs, Rlls also bave the oplion o submmil the application direclly to the ASEA Bank (3C5RES) or to use the Gacilily of linked online trading, demat and bank
accoun

Ivesstbars Fave o apply trough the ASEA pracest, “AREA k&% 10 be avaaled By all he irvesbors excepd anchar ireestorn, UPL may be availed by Retail Individusl Ireestors, For details en the ASEA and the UPI process, please refer to the delsils given in ASEA form and abidged prospectus and akse pleage refer 1o 1he Section “lesue
Procedineg " beginning on page 254 of tha Red Herring Prospecius, The process is alse available on the website of Association of Insestment Bankers af India (“AIBI7), the Steck Exchanges and in the General Infarmsation Doecument.

*ASRA Forrs cam be doverd paded Trom The wabsila of NBE [“NSF Frerpa”)

**List af hanks supooding UP1is aiso availaide on the pebsite of SEBF ad www, seld, govin. Axis Bank Linvted has been apoeinted a5 Soovsor Bank for the tsspe, o accord@nce with the requiinements of the SEBY circwar dated Movember 7, 2078, as amended, For R related qneres, fnvestors cam confact WeGHar the fol!
frea sranifer- 18001207 740 sod Ma arg it Fare Wi s of BT Agps aod Barks e o0 TP, please rafor fo e ik w2807 gane ion, Far isgoe relafed griewance invesfors sy combeel: Hem Secwditias Limdted- Souralh Seeg (87 22 -40060000} {Eranl Tel: fbillemsacaniies, coml

- T, g e,

BOOK RUNNING LEAD REGISTRAR TO THE ISSUE COMPANY SECRETARY AND
MANAGER TO THE ISSUE COMPLIANCE OFFICER
J g Abanti Saha Basu
11 et W
E.) HEM SECURITIES LIMITED £) BIGSHARE SERVICES PRIVATE LIMITED <= NEGATHERM INDUCTION LIMITED
o " ; b : o Address: Plot- L1 Block GF Sector V, Elactronics Complax, Saltlake City Kolkata-700091, Wast

pwes: 04/ \Wina, o Vo, andgats gt Wiar, Eipiiesisa Rogg; Lovee Faroy Addvess: S6-7, BIN Floos, Pinnacle Business Park, Next to Ahura Gentre, Mahakall Caves Road, | Bengal, India. - Tel. Mo. -+ 51 33 4088 6200; E-mail: co@megatherm.com,
Mumbai-400013, Maharashtra, India Andherl (East) Mumbal — 400093, Maharashtra, India Website: voww megatherm,com; GIN: U3 1 S00WE2010PLC 154236
Tiel. Moo +91-22-4906 0000 Email: iDE@hemsecuriies. com Telephone: +91 22 6263 8200; Faczimile: +91 22 6263 4700 Investors can contact the Company Secretary and Compliznce Oficer or the BRLMs or the
Investor Grievance Emall: redressaki@mhemsacurities.com Email: ipo@bigshareonling_com; Investor Grievance Email: investori@bigshareonline.com Registrar to the Issue in case of any pre-issue or post-lssue related problems, such as non-
Websita: www hemsacurities.com Contact Person: Sourabh Garg Waebsite: vwww.bigsharaonline.com; Contaet Persan: BMr. Babu Raphaal recelpt of letters of Allotment, non-credit of Allotted Equity Shares in the respective benaficlary
SEBI Reg. No.: INMDOOO1 D981 SEBI Registralion Number: MB/INRDDOD01385; GIN: US9990MH1304PTCOF G534 account and refund orders, ete.

AVRAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Hed Hamng Prospectus and the Risk Factors contained therein befora applving in the Issus. Full copy of the Rad Harring Frospectus s avallable on the websits of the Company at www.megatharm.com, the wabsite of the BRLMS ta the Issus at
whw_hemsecuniies.com, the website of NSE Emerge al hbtps: &l nseindia.comtemanga’ index_sms.him respectively.

AVRAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can ba obtained frony the Registered Olfica of the Company: Megatharm Indwction Limited, Telephene: +91 33 40858 G200, BRLMS: Hem Securities Limited, Tebephana: «81-22-4906 0000 and the Syndicate Members: Hem Finlease Private Limited, Telephone: «31-
22-19060000 and a1 the ssected locations of the Sub-Symdicabs Membérs, Ragisbanad Brokers, ATAS and COPS participating is hé 1S5ue. Bad-cum-application Farms sill al5o be available on the sabsites of MSE Emeénge and the designated branches of SC50S. tha list of which is svadahle at websites of the stock exchanges and SEBI.

ESCROW COLLECTION BANKS REFUND BANKY PUBLIC 1SSUE ACCOUNT BANK' SPONSOR BANK: Axis Bank Limiled. | LINK T0O DOWNLOAD ARRIDGED PROSPECTUS: hilps.‘megatheam comwp=cortenbuploads 202400 Marnidged  Prospeches pdf | UPE Retal Individual Boders can aso Bid thiough UP) Mecharism On behall af Board of Dirsctors

Al capilalized lerms used herein and nol specilically delined shall kave the samée meaning a8 ascribed 1o hem in the Red Herring Prospeclus. Megatherm Induction Limiegd

Bd/-
Place: Kokata, West Bangal Abanti Saha Bagu
Data: January 18, 2024 Company Secretary and Compliance Oficer

Disciabmear: Magathesm Induction Limited is proposing, subject fo apolicable statutory and regulatory requiternents, receipt of requisite approvals. market conditions and other considerations, to make an initial pubbc offer of its Equity Shares the Red Haming Prospecius dated January 18, 2024 has bean filed with the Registrar of Companies. Kolkata
and thereafber with SEBY and the Stock Exchanges, The RHP i5 available an the websie of NSE Emenge 2t httnswww nstindia, com/companies-listng'c orporebe-filmgs-offer-documents#sme_offer and is awadable on the websites of the BRLMs at whw hemsecuritios. com, Ay potential ireestors Shauld note that investmuent in equity shares invohees
& high degree of sk and for details relating to the Same, please reler to the Red Herring Prospecis including the Saction @ed “Misk Fachors " baginning on page 25 of the Red Herring Pros pecius
The Eouily Shares have nol bésn and will not be régistéred under the LS, Securities Act af 1233, a5 ameénded (he “Secowilies Aef™) or any | BounilEEs Braes in (b Units] Si arnd pnbess S0 regslered, and meay ned be iSseed oo sokl wilhin (he Unitéd Slabes, sxcépl purduant 1o an exemplian fam, o in a bangaction nol subgscl 0, (he
registration mequirements of the Sacuritied Act and in aecordance with any applicable U5, Stale Securities |aws. The Equity Shares ara being igsuad and sold outsida the United States in 'offshore transactions’ in relianca on Regulation 37 under the Securities Act and the applicable we of each jurisdiction whene such iggues and Salés are made.
There will be no public offerng in the United States.
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